OA-94/2026/EZ

To

The Hon’ble Chairperson and Members,
National Green Tribunal (Eastern Zone Bench),
Kolkata

Subject: Complaint regarding illegal operation by M/S Saimu Stone Crusher, Bordumsa,
Changlang District, Arunachal Pradesh — Operation without valid NOC, excessive extraction
beyond SPCB consent limits, and non-response from SPCB Arunachal Pradesh.

Respected Sir/Madam,

I, Chow Wonnaseng Longphoi, resident of Namsai District, Arunachal Pradesh, write to seek
urgent intervention from the Hon’ble Tribunal regarding persistent and gross violations
committed by M/S Saimu Stone Crusher, located at Bordumsa, Changlang District. Despite
repeated complaints and submission of documentary evidence to the Arunachal Pradesh
State Pollution Control Board (APSPCB), no action has been taken till date.

Details of Violation
¢ No Valid NOC from Competent Authority:

As per RTI reply dated 13.08.2025 from the Office of the ADC, Bordumsa, M/S Saimu Stone
Crusher does not possess a valid No Objection Certificate (NOC) from the Department of
Geology & Mining, Itanagar for the year 2025-26, which is mandatory for its operations. The
unit continues to operate without the required NOC, in complete violation of mandatory state
mining and environmental regulations.

o Excessive Extraction & Crushing:

The SPCB’s Consent Order No. APSPCB-7542021SSC6009-12 (dated 12.12.2024) permits an
annual extraction and crushing limit of 10,800 cum. However, the crusher’s own monthly
returns for Jan, Feb, Mar, May, and June 2025 show extraction and crushing far in excess of
permitted limits. Such illegal over-extraction not only undermines regulatory intent but poses
grave risk to the local ecology and community.

e Lack of SPCB Response:

Despite having submitted comprehensive documentary evidence and formal complaints
regarding these violations, Arunachal Pradesh State Pollution Controls Board (APSPCB) has
failed to initiate any investigation or enforcement action to date. This inaction has effectively
enabled the Stone Crusher unit to continue its illegal and environmentally hazardous
operations unchecked.
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Impact

The unchecked excess extraction beyond permitted limits and operation without valid NOC is
causing irreversible harm to local environment, natural resources, and community interests.
Continued regulatory apathy and the failure of SPCB to act demands judicial intervention for
enforcement of statutory norms.

Prayers

I respectfully request that the Hon’ble Tribunal may kindly:

1. Direct APSPCB (Arunachal Pradesh State Pollution Controls Board) and Department of
Geology & Mining, Arunachal Pradesh to immediately investigate the above-stated violations.

2. Direct immediate suspension of the Consent to Operate and closure of M/S Saimu Stone
Crusher pending compliance with all statutory and environmental clearances, including a valid
NOC.

3. Proceed against the defaulting stone crusher unit as per provisions of environmental and
mining laws.

4. Grant any other relief as deemed fit and proper in the interest of environment and public
justice.

Enclosures (as per file):

e RTl reply from ADC, Bordumsa, dated 13.08.2025

e SPCB Consent Order dated 12.12.2024

e Monthly extraction/crushing returns for Jan, Feb, Mar, May, and June 2025

e Relevant supporting documents

Sincerely,

Chow Wonnaseng Longphoi

Resident, Namsai District, Arunachal Pradesh
Email: wonnaseng@gmail.com | Contact: 9436224357
Date: 29.10.2025



Date: 15, Sept 2025
To

The Member Secretary,

Arunachal Pradesh State Pollution Control Board {(APSPCB),
Department of Environment, Forest & Climate Change,
ParyavaranBhawan, Yupia Road,Papu Nallah,

Naharlagun, Arunachal Pradesh

Subject: Complaint against M/S Saimu Stone Crusher, Bordumsa, District
Changlang—Operation without Valid NOC & Excessive Extraction and Crushing
Beyond Consent Order Ltmvtszequest for Immediate Actaon and Cance!!atmn c)f
Consent.

Respected Sir,

I am writing to bring to your urgent attention gross violations being committed by M/S
Saimu Stone Crusher, located at Bordumsa, District Changlang. Based on official
information furnished to me under the RTI Act, several critical discrepancies and
iilegalites have come to light regarding their operations, which require your
immediate intervention.

As per the RTI reply dated 13th August 2025 from the Office of the Additional Deputy
Commissioner, Bordumsa, it has been categorically stated that M/S Saimu Stone
Crusher does not possess a valid and current No Objection Certificate (NOG) from
the Department of Geology & Mining, ltanagar for the year 2025-26 or for renewal,
which is a mandatory prerequisite for any stone crusher operations in the state
(Enclosed: Copy of RTI Reply). Despite this, the unit is continuing its operations in
b!atant violation of all regulatory requirements.

Furthermore, a review of the Consent Order (No. AP$PCB—754/2021ISSCf6009~12
dated 12-12-2024) issued by APSPCB reveals that M/S Saimu Stone Crusher has
been granted an annual extraction and crushing limit of 10,800 cum for stone
chips/aggregates. However, month%y returns submitted by the crusher unit
themselves (copies enclosed) clearly indicate that the total quantity of material
extracted and crushed during the period under review has far exceeded the

permitted limit (Enclosed: Consent Order, Monthly Returns for Jan, Feb, Mar, May -

and June 2025).

Such flagrant violations of both em/imnment&! and mining regulations not only
undermine the regulatory framework but also cause severe, irreversible impacts on
the local environment and community resources.

| therefore urge the APSPCB to:

. Immediately initiate a thorough investigation into the above-mentioned
violations by M/S Saimu Stone Crusher.




. Take stringent and exemplary action as per law against the defauitmg
unit, including the immediate cancellation of Consent to Operate and closure of the’
stone crusher pending compliance.

»  Ensure that operations are not allowed to continue untii all statutory
and environmental clearances, especially a valid NOC from the Department of
Geology & Mining, are obtained and all limits as per the SPCB Consent Order are
strictly adhered to. ‘

Please treat this matter with utmost urgency and seriousness. If prompt and
appropriate action is not taken by the Board within a reasonable time, | will be
compelied to approach the Hon'ble National Green Tribunal (NGT) for necessary
relief and the enforcement of enwmnmental norms.

Enclosed:
» RTi Reply from ADC, Bordumsa (13. 08. 2{)25)
. Copy of SPCB Consent Order for M/S Saimu Stone Crusher
(12.12.2024)
. Monthly Exiraction/Crushing Returns (Jan,‘, Feb, Mar, May and June
2025) .
. Any other relevant documents
Thanking you,
Yours sincerely,
4 g af:
\ N\ Qs ”’%
Chow chnasengatﬁn@@mi
Namsai, District — Namsai, Ar.P
Email - wonnasena@amail.com,
Contact - 9436224357
%
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GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE ADDITIONAL DEPUTY COMMISSIONER

BORDUMSA :: CHANGLANG DISTRICT
NO.BSA/GM/RTI/2022-23 i
: /653 - 35S

ow Wonnaseng Longphoi

MNamsai District, Namsal. :
Sub - Furnishing of information vnder RTI Ack-2005.

Sir,

Dated Bfmd‘umsa; the 13™ August’2025

In response to your letter no. Nil dated 10™ August 2025 1 am herethh *{urmshmg tbe
following information as below: -

S Mo,

Cuery

R@ﬁgv

‘-4./

Guidelines for establishment of Store Crusher Plants

Enclosed at Annexwwi

27

List of Stone Crusher Plants in Bordyumsa Sub-Division,
Changlang District, AR

| There are 2{two) nos, of atofne crushm

under Bordumsa Sub-Division: -
6. M/s Saimu Stone Crusher,
7. M/s Maa Tara Enterprise

&

Details of Govt. notified quarries in Bordumsa Sub-
division.

Govt. notified quarry: - Modoi-Wukh
‘USF {Enclosed at Annexure-Z}

authority for gatraction of minor Mingrals the stone
crusher plant/Firm deposited necessary royalty through
the Treasury Chellan under the Head of Account-0853
{8000} NFMI {Non ferrous Mining and Metaliurgical
Industries). The royalty has to be deposited to the siate
exchequer in a single instalments only.

Copy of Mining Lease/Permit Quarry Lease, grant 10 ﬁrm Mining lease/ Permit quarry lease has

or individual/ete, by the competent authority for not granted to firm or individual/etc.

extraction and removal of minor minerals from the notify | under Bordumsa sub-division accept |

quarry only. , Govt. notified quarry Modoi-Mukh “USF |
5 Copy of Treasury Challan, after approval from the Enclosed at Annexure-3 ‘

Copy of Geo Appraisal Committee report with colour
phetograph of the committee during physical visit to the
proposeal site for establishment ﬁ%me crusher plant.
And No Objection Certificate from concerned Gaon Bura.

Enclosed at Anhexure-4 ‘
Colour phetegraph of Geo Appraisal
committee not available.

to the Department of Geology and Mining,ltanagar for
establishment of stone ’

crusher plants (All) at Bordumsa Sub-Division, Changlang
District.

7 Copy of No Objection Certificate for establishment of Enclosed at Annexura-5
| stone crusher plant issued in Bordumsa &ub-division,
Changlang District to various stone crusher plants by
; Department of Geology and Mining, ltanagar:
8 _Copy of proposes for renewal of No Objection Certificate | In the jurisdiction under reference,

there are only two stone crusher unit in
operation. Amongst them, M/s Saimu
Stone crusher has submitted its
proposal for renewal of the No
Objection Certificate (NOC) to this
department, and a copy of the same is
eniclosed herewith for reference in
annexture “4”. In respect of M/s Maa
Tara Enterprise Stone crusher unit, the

| renewal proposal is not applicable at.
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ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD
PARYA VARAN BHAWAN, YUPIA ROAD, PAP JNALLAH

NAHAMAGUV o
No.APSPCB-Isnmsse/ DB 1 o Dm” )g? oope
CQNSEN‘T,ORDER{

Consent to estab] ishst Operate under Section 2‘3 i ’3‘6 of fhe Waw {i’revenﬁm ami Cmrzrm '

of Polhition} Act, 197 74, as amended and under Section 21 of the Air {Prevention and (‘ammi m“ _
rolfution} Act. 3981 as amended {m be referred as "J\zater Act and AH‘ Act respectxvelv}

Renewal of Consent (o ape'ate is _;,mnmd o Mfs i:»mmu Stonc cmshm' wilagc Go_m. P t} .

Bordumsa, district Changiang, Arumchai Pradesh, located in the area declared under the 0
provisions of the Water Act/air Act subject to the prﬂwsmm {}fﬁ‘it Act, am:! L‘rze: o«rd&rs ihat ma} .
be made further and s:ub;:ct o the fﬁlimwng terms and cmdxt:ﬂns - : ‘

L

L

)
(i)

{11}

{ ii%}

The Consent to operate is granted from 09%11’7{3‘?4 to USH 1 ‘26’77 aﬁm wh;ch the
&pphcam shail subm it u fresh apphmucn for rﬁncwdl heﬁ:z*e three memhs from tﬁe date o
of expiry. : : - L
The consent is vaixd for manufacture of mc foﬁomi i pr@dact&!b}* prodﬁczs. with c’apim%
mx/estmmt an{u 41.81 fakhs. , il e o
S.No. | - Prodwet 1 Manmnm mmmi quanﬂiv
1 o Stone chwvagurua:es ST 800 cam '
Conditions ander W ater Act: « el :
The daily quantity of trade efﬂwm from the :af:mrv dm not excm_d w,ﬁﬂ{} Liters, S e
The daily quantity of the \E‘Wage effluent ﬁ'om the factory shad be dxspasad off through
scientific manner by « septic tank or soak pit. ' '
The daily quantity of water consumption shall not exceed 4, iﬁﬁ Liters per day. .
The applicant shall ‘provide camprehenswc treaﬁntnt system as is -warranted was:h

- reference to influent quality and operate and maintain the same continuousty so &3 1)

achieve the quality of treated cfﬂucrt to tﬁe feiimmng sfandards bcfaru dwnmcd
Condltmns under Air Act- ;

s M indn:irv  Parameier %mdards LT B
i Stome | Suspended .}’ﬂzgﬁ;aadard:; censist-eftwa pms:' '
' Crushing | Particulate s i
Unit Matier (SPM; 3
: i 3 S i (i} Impkmcntatmn ot ﬂ-e foﬁcwmg ?olhmon ;
e : b Control measures:

+{a) Dust wmaﬂ:mem éum suppressxoﬂ swtem
| for the equipment. ' ’
(b) Cmmrucmm of wmd bredkmg wajs

{c) Camtmctwn af t?xe meiaifed roads W‘thm the

o o oy bt b5 i s

;’prcmlses N O L
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Gov ERNME%Y OF ARUNACHAL PRADESH
OFFICE OF THE ADDIT IONAL DEPUTY Qﬁfﬁﬁﬁii‘?&@%%%
%@@@%Wﬁﬁ ﬁhﬁ%ﬁi&%ﬁ E’ﬁ%ﬁ?%ﬁ? s {A, Pi

NO.BSA/GMSCU/NOC/2020-21 Dated Bordumsa the, 18" Oct/2024
To,

The Secretary

Deptt. of Geclogy & Mining -

Govt. of Arunachal Pradesh

itanagsr.

Sub:- Submission of Geo- Appraisal report for re-newal of NOC in respect of M/s Saimu
Stone Crusher Unit. '

Ref- CHLG/GE&M/SC/07/2020-21/729, Dated 09.07.2024
Sir,

With reference to the DC, Changlang c}rﬁcr na. subject cited above, | am submﬁmﬁ

herewith a Geo- -Appraisal Committee report in CU-FORM ‘B’ in respect of M/fs Saimu Stone

, Crusher Unit, Saimu village under Bordumsa Sub-Division, District Chaﬁgiang [A.PY . The

constituted members conducted a joint inspection on 07.08.2024 and submitted the verifisd

ground report dully signed by the members in CU-FORM ‘B’ to the undersigned that the
proposed location is feasible for renewal of Crusher unit,

This is for favaur of your kind information and necessary action please.

‘ Yours faithfully,
i ‘ : F

ﬂf T
¢ /% {Oling Lego) APCS
\ : Additional Deputy Commissioner

: , Bordumsa (AP}

Mermo No. NOBSA/GMSCU/NOC/2020-21 Dated Bordumsa the, 18% Oct/2024
(-/ . Copyio- ‘

1. The Secretary of Geology & Mining, Itanagar (A.P) for kind information please
T “The Director of Geol oy & Mmmg Hanagar {A.P) for kind information please

3. The AMDO, Bordumsa for kind mfmmatam

4. Office copy

%W : ' i
:)>/ M,Ngf N\ Additional &epuw Commissicner
,&;Nf“ ,-4;3' - Bordumsa {A.P)
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3 : : CUFORM =D
~ FORMAT FOR SUBMISSION OF MONTHLY RETURN BY THE CRUSHER UNIT *
For the manth of Jﬂw@ \% Eage . Gl b i o G G
51 | Serial No & Date of | Guantity of | Name of the | Guantity of minor | Quantity of | Quantity of minor|  Anount of Number of transtort | Ramarks
No. mw_:sm;_m.mmwﬁx mingr 353% notifled quarry for) - minerals used/ | minerals || minerals in the | goods tax paid | challan obtained for
; ohtained for ‘extracted/ where minor | crushed inthe | disposedof | stoek/not inRs) transportation of |
extrgetion of minar | removed mineral have plant { io cum) {Ineum) | disposed of {in ~crushed stone
Sl wiinerals o been remaved cum) , ;
1 7 3 ) 5 5 7 8 9 jFi
; : BN fm&,« b BH S At R A o ﬁ%ﬂ) i G r
ls mmw o %w Cey S22 coam b mﬁwﬂmﬂ ke S0 %enn R GETFad] 37 mas i wﬁwww
Tt £t , e e it
2P SOUu - o e« raer | DO DO canp ~TO= 1 Ok mgs £ 8 nann

NB; Following dacurnents shall be submittad with the reporty
1. Copy of imining permit
2. Copy of transport challan ;
3. Copy of mﬂmwmai chatlan/Bank draft of royalty paid
4. Proot of payment of goods tax
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G e ; : CU FORMI = D
'FORMAT FOR SUBMISSION OF MONTHLY RETURN BY THE CRUSHER UNIT :
For the motith of.. Teks mﬂw i : S Lo . ; . :
sl | Serial Na & Date of “Quantity of | Nan T Anantity of minor | Quardity of {Quantity of minor | Amourit of | Numiber of transtort | Remarks
Ne.|  minsing permit - | minor mineral [notified * mingcals used/ | mibersls | ominerals in the goods tax paid | chalian obtalned for
obialned for aracted/ | wherer crushed in the | disposed of stack/not GnRs | transportation f
extraction of minor. u ~ mineral have | plant {in cum) {incum) | disposedof {in | crushed stone. -
minerals | | beenremoved | o ceum) o : ; L
1 S b 3 Cad e 5 g ] & L 3 11
s N Mado Mukh Ll = 5 B By ¥ Hiern
L IRBCeum B50ckom | e £f SR DE S cim [RBEO cun D 1GST Paell iSnag m,?ﬂwwwmﬂ,
CoSmeh o i o , ¢ ; L i
Rl w7 0 GO0 e | T TR COBem |D8hm 1 Gawem e e\ g 4N nag LG oy
, older L g e T _ s 7Ga
R S i ; I B\ - i T e
Belavgalas ,rNOQ 5K & ; iG m,.n,..fﬂ.,, ! ﬁm/ﬁ T o o 4 L
NB: Following decuménts shall be submitted with the report;
1. "Copy of mining permit
2, Copy of transport %w&ms
, 3, Copy of treasury challan/Bank draft of tovalty nmE
4, Proof of payment of goods tax :
Signature of the v_‘mmza et
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FORMAT FOR SUBMISSION OF MONTHLY RETURN BY THE CRUSHER UNIT

Amount of

Nugstiber of transto

erial Mo f Date of | | Nameofthe | Guantity of minar Quantity 6F | Cluantity of minar
minning permit i:ﬂ isﬁﬁ notified guarry for| winerals used/ | minerals | minerals In the | goods tax paid | challan aiw%_
obtained for ‘extracted/ whars minor 1. crushedin the | disposed of ﬁmnw\acn {in R} ﬁm%noﬁmg g
extraction of minor removed | mineral Have plant { In cum} {in tum) | disposad of (In nmcmxmm st
minerals : been removed e o cum) ,
7 L oa T B 6 7 E]
. g S .W,\M 3 Wi # e et . e ¢
|71€ ciem ,f_mékﬁa - e% M. %M ST e [ TG e N LT Pagd Mu.
,n.;fﬂ& , e G by
pag mwﬂﬂ\uﬂ : @Oﬂuﬂﬁn f:xnrzé e | D cenin mw?O coard o wr g 5D nre 5
. laf S . i ) S
- silia7ame o o0 cus) —de - (10RR R 00D m Nt = | CA e
Qi 8 . . . , i N el
4 ‘m;& 5 /as [ OG0 covm fw ﬁ»/.w/ wes LG 2D nrwﬁx MCOG,?% ,M,/W § M .\ﬂ A U
R RG ; ; T o S I
B Sw/a/a% BO0 teun| Ao e AT o 25 Teuw] BB Cwm thmgs
L oiarET ; ; g
K m.:rwﬂwm /5% VOG0 cedim!| o~ T - 1543 can

1. 'Copy of mining permit

. Copy af transport chalan
3. Copyof treasury Q.m:m:\mm:x draftof royalty paid
8, Proof of payment of goods tax

* NB: Following daclments shall be submitted with the report;

Signature of the

Names,..uh,

M/ «Uﬁw:

daed Twner

Remarks
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FORMAT FOR SUBMISSION OF MONTHLY RETURN BY THE CRUSHER UNIT

Forthemonthof ____May-25

51, [ Serial No & Date of | Quantityof | Nsmeofthe | Quantity of minor | Quantity of Guantity of minor|  Amountof | Number of transtort) - Remarks
No.|  minning permit minor minersl |notified quarry for|  minerals used/ | minerals | minerals In the goods tax paid | challan obtained for :
i obtained for extracted/ where minor | crushed inthe | disposedof | stock/not {in Rs.) gmmn@%amz of
extraction of minor’ | removed - | mineral have plant (Ineum) {Incum) | disposedof {in crushed stone |
~ minerals been removed | : curn} o G
1 ) 3 B % 3 7 8 e
‘ : e , i ‘ B from
1 . 978zum wqu cum  {Modoi Mukh 'USF . 884 cum 974 cum il GSY Paid Aprilf2s
w2 012393 1000 cum | Miodel Mulkh 'USF 1022 cum 1060 cum il 20520/- ,»,maa curm -
Dt-13/05/25 , , , o
3 012193 800 cum | Modoi Mukh 'USF’ 65 cum 61 cum 737 cum 12384/- 00 cum
; D-15/05/25 ; : , ; L
4 ei197 1000 cum | Modol Mukh "USF' N il 1737 cum 20520/- 000 curn
De-30/05/25 : : .

NB: Following documents shall be subrolitted with the report;
1. Copy of mining permit
2, Copy of transport chaltan
3, Copy of treasury challan/Bank drafi of royalty paid
4. Proof of payment of goods tax

Sighature of wrm‘ma of

Name:___ Ashok Perl

M/s Satmu Stone Crust

Office seal with da

dumsa




CUFORNI - D

FORMAT FOR SUBMISSION OF MONTHLY RETURN BY THE CRUSHER UNIT

Forthe monthiof___JUNE-25

M Sl | Serlal No & Dateof | Quantityof | Name of the - Qm%m@.& minor amwn%«, of | Quanitity of minor]  Ambunt of Zcz.mwﬂ« of transtort] ol Remarks
Ne.|  minning permit | minor mineral notified uar yforl minerals used/ | minerals | minarals In the goods tax paid | challan obtai
: sbtalned for . | extracted/ 1 where minor | crushed inthe | disposadof | stock/net {(in Rs.}
extraction of minor | - removed mineral have | plant (in cum) {ineum) | disposed of (in :
; minerals i | heenremoved | do eum} ,
1] 2 g T i 5 ‘ [ o8 11
: . § : i S : ; CB/F from
30 173% cum 4 4737 curn | visdol Mulkh TUsE'] 1779 cum 1737 cum N GST Pald May/25
2 012199 1000 curm 33& Mukh'UsE| 1022 b | 1060 i il 20520/- 1600 curn
DL-06/06/25 i ‘ il | o :
3 012200 1000 cum | Modol Mukh ,amw. 1024 cum 1006 cum il 120520/ 1000 cum
DE-10/06/25 ; o | Lo ) i ;
4 004072 1000 cum | Modol Mukh "USE'l 1024 cum 1600 cum il 20820/« pgc o
Dt-17/06/25 ) ; ; i : : 000 gum
5 vo3073. 400 cum §amw»§c§ dm.uﬂ , 414 cuim wﬁa £Um NI ; 5192/ 400 cum
| bray/oe/zs i , b
6 aﬁoum, 1000.curmn | Modol Mukh 'USE' M3 cum 884 cum 116 cum 20530/- : ng Ei
Dt-25/06/25% ; , e S i '
011070 , M'Pen Miohe! Bet R
7| prasjoess 000eum | e "USK Quarey it it 1116 cum 20520/- | 1000 curn

NB: Following documents shall be submitted with the repoi;
1. Copy of mining permit
2. Copy of transport challan
3. Copy of treasury challan/Bank draft of rovalty paid
4, Praof of payment of goods tax

Bpnzturé of the 3&1%%

\ ; Namae_ Ashok Periwal

MY Salmu Stone Crushe

Offfez seal with i . =




